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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

MONDAY, THE TWENTY NINTH DAY OF DECEMBER
" TWO THOUSAND-AND TWENTY FIVE - . -

PRESENT
THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND _
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 8235 OF 2017

Between:

Dr.R.Hampaiah, s/o late R. Venkappa Aged about 66 years, Occ Agricultural
Scientist and Ex-Chairman, Biodiversity Board, Chandravihar Complex, Hyderabad
R/ 0. 201, Sai Ram Homes, Yellareddyguda Engineers Colony, Yusufguda,
Hyderabad - 500 073..

...PETITIONER

AND

1. The State of Andhra Pradesh, Rep.by its Special chief Secretary, Secretariat,
Amaravathi, Guntur District

2. The Special Chief Secretary to the, State of Telangana, Secretariat,
Secretariat Buildings, Hyderabad

3. The Biodiversity Board, rep by its Chairman State of Andhra Pradesh, Aranya
Bhav\an, Saifabad, Hyderabad - 500 004 ’

4. The Biodiversity Board, rep by its Chairman, State of Telangana, 6th Floor,
Chandravihar, MJ Market Road, Nampally, Hyderabad - 500 001

5. The General Administration Department, Rep by its Principal Secretary State
of Andhra Pradesh Secretariat, Amaravathi, Guntur District

6. The General Administration Department, Rep by its Principal Secretary State
of Telangana, Secretariat, Hyderabad. '

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an order or direction more particularly one in the nature of Writ of
MANDAMUS (a) declare the action of the respondents in non-implementation of
6th Pay Commission to revise the pay of the petitioner in the cadre of Chairman,

Biodiversity Board i.e., Rs.80,000/- (instead of Rs.26,000/- from 1.1.2006) as was




done in the case of other similarly situated persons of the Central
Government/other States like Gujarat, Uttarkhand and Karnataka from 30.5.2006
till date of retirement 31.1.2015 with all consequential benefits and hot taking any
action on the representations and latest representation of the petitioner to fix his
- pay in terms of 6th Pay Commission Pay Scales, is illegal, arbitrary,
discriminatory. violative of Principles of Natural Justice and contrary to Art 14, 16
and 21 of the Constitution of India and (b) consequently direct the respondents to
consider the case of petitioner to revise and fix his pay scale as per 6th Pay
Commission f-om the date of his appointment i.e., Rs.80,000/- w.e.f., 30.5.2006
till completion of his term i.e., on 31.1.2015 and pay all consequential benefits
and pass such other and further order or orders as this Honble Court may deem

fit and proper in the circumstances of the case.

LA. NO: 1 OF 2017(WPMP. NO: 10167 OF 2017)

Petitior under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
direct the respondents to dispose of the representations of the petitioner and
consider the case of petitioner to revise and fix pay scale of the petitioner in terms
of 6th Pay Commission from the date of his appointment i.e., 30.5.2006 to till
completion of his tenure on 31.01.2015 and pay all consequential benefits and
pass such other order or orders as this Hon'ble Cqurt may deem fit and proper in

the circumstances of the case.

Counsel for the Petitioner : M/s.R.S. ASSOCIATES

Counsel for the-Respondents NO.1&5 : B.RAJESHWAR REDDY,
; GP FOR STATE OF A.P

Counsel for the Respondents No.2 : GP FOR SERVICES i

Counsel for the Respondents No.3,4&6: --

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON’BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND
THE HON’BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.8235 of 2017.

DATE: 29.12.2025

BETWEEN:

Dr.R.Hampaiah
....Petitioner

AND

State of Andhra Pradesh and S others
' . ....Respondents

ORDER
Heard Sri S. Ravi, learned .Senior Counsel representing
M/s.R.S. Associates appearing for the petitioner; Sri.B.Rajeshwar
Reddy, learned Government Pleader appearing for resppndent Nos.1
and 5 and Smt.M.Shalini, If_:arned Government Pleader for Services-II

appearing for respondent No.2 and perused the record.

2. The present Writ Petition is filed under Article 226 of the

Constitution of India, with the following prayer viz.,

to issue an order or direction more particularly one in the nature of Writ
of MANDAMUS

(a) declare the action of the respondents in non-implementation of 6*
Pay Commission to revise the pay of the petitioner in the cadre of
Chairman, Biodiversity Board i.e., Rs.80,000/- (instead of Rs.26,000/-
from 01.01.2006) as was done in the case of other similarly situated
persons of the Central Government/other States like Gujarat,
Uttarkhand and Karnataka from 30.5.2006 till date of retirement
31.1.2015 with all consequential benefits and not taking any action on




